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(Saka) . 

The Lok Sabha met at Elet'en of the 
Clock. 

[MR. SPEAKEIl in the ChUi!'] 

ORAL ANSWERS TO QUESTIONS 

Former French Possessions in India 
+ r Shri Pancarkar: 

·1926. ~ Shri D. C. Sharma: 
l Shri T. B. Vlttal Rao: 

Will the Prime Minister be pleased 
to refer t.o the reply given to Starred 
Question No. 207 on the 17th Novem-
ber, 1960 and state the progress since 
made in extending thE' jurisdiction of 
the Supreme Court to the former 
French possessions in India? 

TIle Deputy MiAMer of External 
Aeain (SIarlmatl bkthml MeM.): 
Government are actively engBled In 
finalizing the ne-:essary administrative 
details for implementation of the 
decision regarding the substitution of 
the Appellate Courts in Paris by al-
ternative Indian bodies. 

Sbrl Paaprkar: May I know the 
details of the constitution of the Indian 
alternative bodies to bt> substitutt>d fOT 
the appellate courts in Paris! 

SbrlmaU Laksbmi MeDOn: It has 
already been statPd on a previous 
occa5i~n that in consultation with thE' 
HomE' Ministry and tht· Law Ministry. 
the necessary deci!<ion wiJI bt> tak~n. 
and WI' !<halJ havE' three kinds of 
court~ corrE'spondinl: to thl' thre(' kind!! 
of appe-llat(' court~ which ('xi~t for 
Pondichf'rrv tOOa·;. Th('S{· thin~J; are 
bf'in~ flnll1i~M. and tili they are flnall,,-
ed. it. will not be pos~iblt' fOT me tl) 
Ilive the details. 
!i24{.·\il LS.-l. 

15670 
Sbri D. C. SUl'IIla: May I know 

whether the French Government have 
been consulted on this point, and 
whetner they have nO objection to it? 

Shrimatl Lakshml MeDOn: It is not 
necessary to consult the French Gov-
ernment, becaUSe under the articles of 
the de f(lcto trasfer agreement, what-
ever changes We are bringing about 
are within th(' framework of that 
agreement, and it is not necessary to 
consult them. 

Shrl Tan,amanl: For more than 
twelve months, this question of t'X-
tending the appellate jurisdiction of 
the Supreme Court has been undp.r 
consideration. May We know whether 
it has bt>en broui'ht to the notice of 
Government that even as late al 
Decem1ier, 1980, the Leader of the 
Opposition there had to prefer hi. 
appeal in the Paris court and It wa. 
dispoied of. ceusin~ a lot of Incon-
venience, and if 110, whether at leut 
now we could have an exact date Of' 
definite date by which this decllion 
win-be taken, becawe in vi~ of the 
de facto tl'Ufer agreement, there I. 
no difttculty about It? 

8brimatl LaUhmt Menon: J cannot 
give the r"act date, but &II I have 
lltated in the original anlwer, t~ 
thincs are bt>in, flna HR<! , and all ap-
pealH which aTe pendin, In thl' F~('h 
courts wl1J automatically bt> trand!"r-
red to th~ eouru. 

Sbrt Tya"': Mav I know wh.thcor 
thf' delav i~ dup onlv to prolonl'!N' ("On-

siderstion of the i~ue1i in th,· Ex-
temill AfTair~ MiniAtry, OT it i~ dill' to 
the French Govf'mml'nt ('ominll', in the 
way! .-

The Prime Mlllister and Minister 01 
External A •• 1n (Sbrl J."aharlal 
Nebra): The French Go\'emmP.nt OOM 
not c.ome In at all. 
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Slut TJa&1: So, it is a delay on ac· 
count of protracted consideration in 
the External A1fairs Ministry only? 

Shri Jawabarlal Nebru: It is not 
due to consideration, but it is because 
references to the Madras High Court 
and various other references have to 
be made, such as to the Home Minis-
try, the Law Ministry and so on. 

8hrl Tya,l: Are the residents of 
that area also being consulted about 
this? 

Siarialatl Lakshml Menon: It is not 
necessary to consult. The councillors 
are consulted. 

Shri Jawabarlal Nehru: How do we 
consult the people? Their represen-
tatives, their councillors have re-
quested that this should be donI? 

Mr. Speaker: Thl?Y are anxious. 

Sbri Hem Barua: This difficulty 1'; 
connected with the fact of the de jure 
Inmsfer of Pondicherry. In view of 
the inordinate and inexplicable dela.v 
on th(' part of France to effect the de 
jure transf('r of Pondicherry to the 
Indian Union, may I know whether 
Govl'l'mcnt propose to bring pressure 
on the French aUthorities that they 
must implement the terms of thp 
Indo-French agreement within a speci-
fied date? 

Shrl Jawaharlal Nebru: The hon. 
Member. being a student of history 
andcurrent aflalrs. should know what 
has been happenln, in France during 
these periods. It il no Cood brillling 
prelSure; we cannot Dring presS\ln'; 
we ClaD' act. independently. if you like. 
iporin, them. 

Sbrt Rem &ana: In view of the 
anomalous position between cle lotto 
and 4e jure transfer of Pondicherry. 
may I know whether it Is a fact that 
Vle ell'Cte<i repreeentatJve!I of the 
people are not {Y\ a position to i~  

char,e tht'lr d\lUt'!: 10 thl' l'iE'Cloratr.. 
and it so .... 

Mr, Sp..aker: All thl'sl' art' matters 
of ('on sf'q uenl'f'" What is the j(ood of 
asking 'hi~ que!'tion" An th('!;(' thin!!:" 

do not arise out of the main questi(t!1. 
Government are fUlly aware of the 
difficulties which those people are 
uderJOing, in the absence of de iure 
transfer. They are doing their best. 
This is all the subject-matter of thp. 
question. 

Shri Tanramani: May I know whe-
ther it is a fact that certain judicial 
officers functioning in Pondicherry to-
day are opposing the conferment of 
this appellate jurisdiction on the 
Supreme Court? 

Shrimati Lakshmi Menon: We do 
not know whether they are opposing 
it. 

Sbri Tyari: There is no satisfactory 
explanation from the External Affairs 
Ministcry for this undue delay. ~ 

want to know really the cause of thi., 
delay. 

Shri Jawaharlal Nehru: Where IS 

the undue delay. if I may respectfull," 
say so~ It is only a few months, Cl'j" 
tainly not more than a few month. 
and considering that it is a novel mlt-
ter without precedent. it has to b, 
examined fully in tBe Home Ministry 
and the Law Ministry, and refel'ence~ 
haVE' to be made to thp Madras GO\'· 
ernment. and tt'ie"'Madras High COllrl 
I do not think there has been an un-
conscionable delay. 

Mr. Speaker: It is a rathcr diffi-
cult affair. 

Technical pJdaDae by Small IDdustries 
Service Institutes 

·1929. SIlrI Auro ...... 0Ii8l&1: Wi!1 
the Minister of C--.eree .... IDd¥s-
try be pipased to state: 

(a) whether it is a fact that !ltnaH 
industrialists do not ret lufftclen~ 

t~t nical guidance from Small Indm-
trl~ Service nstitut~; 

(b) if so. what are the difficultie': 

(c) whether there is 8ny pro\'ision 
to ('onve.,. the MlITent tt'Chnical in-
formation to th(' technical office~ i:1 
an exproitlnu5 way: and 




